GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE

LOK SABHA
UNSTARRED QUESTION No. 467
TO BE ANSWERED ON FRIDAY, THE 26" FEBRUARY, 2016
7, PHALGUNA, 1937 (SAKA)

PAN CARD
467: SHRI A.T. NANA PATIL:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government proposes to make it mandatory to furnish PAN card details for
cash transactions beyond a certain threshold and if so, the details thereof;

(b) whether the Government has received certain representations against the proposal and if
so, the details thereof; and

(c) the corrective steps taken by the Government in this regard?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA)

(a) to (c) The Government vide notification S.0.(3545)(E) dated 30.12.2015, has made
quoting of Permanent Account Number (PAN) mandatory for all transactions (irrespective of
the mode of payment) of sale or purchase of goods or services of any nature exceeding rupees
2 lakh and for other specified transactions with effect from the 1% day of January, 2016. A
person not having PAN can however undertake such transactions by making a declaration in

Form No.60 as prescribed.
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